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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR

Transfer Applicatien Ne. 2 of 1899

Jabalpur, this the 22nd day ef January, 2004.

Hon’'ble Mr. M.P. Singh, Vice Chairman
Hen'ble Mr, G.Shanthappa, Judicial Member

All India Kendriya Vidyalaya
Teachers Association, Jabalpur
Regien through General Secretary,
Jabalpur(Mm.p.) APPLICANT
(By Advocate - Nona)

VERSUS

1. Board of Governers, Kendriya
Vidyalaya Sangathan threugh the
Chairman, Kendriay Vidyalay
Sangathan, Shastri Bhawan,

New Delhi. and 7 others.

(By Advecate - Shri Mm.K. Verma)

ORDER (ORAL)

By G.Shanthappa, Judicial Hémbar -

Tha above TA Ne." 2/99 is arising eut of the
U.P. Neo. 5731’13;rha said W.P. has been transfarred frem
the Hen'ble High Ceurt of Madhya Pradesh, to this
Tribunal,

2. The said TA has been filad by All India Kendriya
Vidyalaya Teachers' Association, Jabalpur Region through

General Secrestary, Jabalpur(Mm.pP,).

3. The reliefs are ags follows :-

(i) Issue a urit ef mandemus directing the
respendent Nes 1 & 2 to censider the representations
dated 14,2, 98, 26.2,96, 22.4,98, 8,6.98 ang 12.8,98
and accord the sanction of the pest of teachers in
PGT(Bio) in various Ky Jabalpur in accordance with
the Rules and norms or determination of the gtaff
strength ef KVS in the interest of students and
direct the pesting of the incumbents. It is alse
prayed to direct the réspondents and restrain them
from entrusting primary teachers and other staff te
teach science in the higher classes from yI te X

in place of TGT(Bio) resulting the lase to ths
students of primary and higher Classes being

contrary to the norms and rules of Kendriya Viday lay
Sangathan, ,
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(ii) lssue a writ of mandamus directing the
respondents Nes. 1 & 2 to initiate CBI anquiry/
departmental inquiry against shri S.B. Chaturvedi °
the then Asstt. Commissioner Kvs(RO) Jabalpur,

and against Shri Kameshuar Pandey Ex-Principsal
Kendriya Vidyalaya COD Jabalpur for gbtaining s
sanctien for opening X1 class in Scisnce stream

in the session 1997-98 in Kendriya Vidyalaya caoD
Jabalpur by misrapresantatian and against the
norms and rules of KVS causing and incurring
financial burden of KUS at the rate of Rs.5 lacs
approximataly per annum and for ether irregularities
committed by shris.B. Chaturvedi and to takse
appropriate action accordingly onR the basis ef

the complaints already lﬁged.

(1ii) lssue @ writ of mandamus directing the
respendents to adjust all surplus science teachers
at Jabalpur in accordance with surplus rules

of KVS Ne. f—1/96-KVS(Eatt—III) dt. 23/24.7.96 and
consequently the surplus teacher pe adjusted as
TGT(Bio) against a pest ef Smt Meenakshi Verma

16T(Bis) KV Ne. 1 GCF Jabalpur uhe is under
transfer te Ku-1 Bhepal vids order Ne. ?,7-1/98

KVS(Estt-III) dt. 31.10.98.

4, None appears for the applicant, we jinvoke the Rule
15 @¢f Central Administrative Tribunal(Procedure) Rules
1987. \e have heard ths learned advocate fer the

respondents, perused the pleadings and documents.

5. The said TA is not maintainable, in vieuw of the
provisions Rule 4(5) (b) of CAT (Procsdurs) Rules 1987.
the said provision is extracted belsw :-
Rule 4(5)(b) such permission may alse be granted te
an:agsociation repressnting the persons desirous
of joining in a sing@aapplication provided, hewever
that the application shall disclose the class/grads,
categories ef persons on whese behalf it has besn
filed(provided that at least one affected person
joins such an application).
6. In the present TA, the Kendriya Vidyalaya Assoc iation
is only the apolicant, the affected psrson has net joined
aleng uith the applicant. In view of the said provision,

the TA is not maintainable.

2. Accordingly the TA is dismigsed. No costs.

8. The Registry is directed to enclose 3 copy of the

the memg oP-parties of this TA, uhile issuing a:copj

of ‘thiz erder.
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(G Shanthappa) (ﬁ? . 5iAgh)

Judicial Member Vice Chairman
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